GCpan Court,

Cantral Administrstiye “ribnnal,
Allahapa- Banch, 31lahaha+,

Ddat2d: Allakabhad, This "he 3lst Dayv of July 2coe,

Coram: Hon"™1s Mr. 3, Jdayal, AW,

Hon'hle tp Rafic Uddin, J.07,

2view Arplication No, 33 of loe7y

in

Orioinal Arrlicatinng 10, 846 of 1o,

nion 0f Indig thr ounh
secratery, Ministry nE

Communication, Naw Ddalhi,

. . Ahrlicants/ﬂesnonﬂenfw

Ceounsz1 fop the Aprlicants/Rosrondents: Km, S, Srivastavye

Yarsus

Jan Mohan Yadava an3 Oths: ps Fatitioners,

Lrdar ( Ocen Court)

(% Yonthls fip, 5. N al, Mamhar {4 )

Kumari Sadhna Srivactsva for tha arrlicants/ -

v

Resronsants has scuoht a ravisw o0f *hs order rassaid

NS 7 in OA, sa5 of  1C02 on the around that

a2 cru@ial fact that oot Of sevantesn vacanciss

st Kanrar Hsaad Fost Offica, throe vacancias

wars
filleg in by transfer, thr26 vacanciss warps fillaq
In by racruitment on basis of c¢ompassionata arsung
and nine  vacancies wers fillad in by syrrins

steff ~f Kenrur () Division

Memd‘

V3CAanciss war: e for 5.7, esndidatss who wara

s Fho ramaining  two

not availakls and thaprefore they @ould not bhe £111-4
up. Thar=fora at thig staga it vioudd not hz possitila

to implement the ordar of the court, It is claimad



Arv.any, 33/07
in
Q -"\ . %"6/‘/@ .

-y

that r2rsons who hsd bean post:d acsingt these
vacancias war2z not array2d as resrondence hence

r2call of order is soucht,

~

zZ, Tt is not the case of tha resrondants that
the information r2rardina vacancies having baon
filled up was not availahls at the time the cace

vas coNsidered: and heard by Division bench., The

datzs of filling ur of thes2 vacanciss hava hazn
civen by tha resrondants antd th- positidn that one
vacancy was filled in on 12,7.90, two vacancizs
ware fillad in Cctokar znd Decembar 1071 and

twalva wvacancizs wvzrs fillad in batween April and

October 1ee3, Howeyer, the Division Ranch concluded

on tha basis of ths rleadinas in rara 8 of this opdar
as follows :=

" The fadts of th2 case with ragard to
holding of examination for rrnmotion to tha
rost of Fostman for Randa Division on
12.,2.491 and withholding of ths rasult ars
admitted, It is also amittsd fact that
tharz was no vacancy for BRanda Division
to ba fillad thrdugh this 2xamnination,

Th2 respondants have also admitted that
sut 0f 20 vacancies of Kanrur Head Fost Offid

only three wvacanciss could be filled up

and 17 vacancies wara availahle acainst
the 40 vacancias »f Kanovur City Fost
Division, only 31 could by fille? and nins
laft over vacancies have ba2n filled hy
the surplus staff of Alicarh Regicen."
Hence vea 40 not consider it to bs a c2s2 in which
Iinformation was not availahls at the relevant time

and could not be brouaght to the notice of the court,

The order havine been passed, has haen challenag=d

'] L] *
27~y 10 relvew, Theare are othar forum availskle 10







